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QUESTION
Bank Sub-judice Cases

+347: SHRIGOPALCHINNAYASHETTY:
Willthe Ministerof FINANCEDbe pleased to state:

(2) the detailsof the sub-judice cases before the National CompanylLaw Tribunal
(NCLT)as on date, bank-wise;

(b) the numberof cases transferredto NCLT duringeach of the last five years,
bank-wise;

(c) whetherthe Governmenthas taken departmentalaction/or proposes to take
any action against such bank officers by fixing their responsibilityfor not
sending case to NCLTof small and mediumentrepreneurswho wantto repay
theirbankloansafter declaringtheirNon-performingAssets; and

(d) if so, the detailsthereof?

ANSWER
To be answered by
FINANCEMINISTER
(SMT. NIRMALASITHARAMAN

(2) and (b): The informationis being collectedand willbe laid on the Table of the
House.

(c) to (d): As per inputs received from Public Sector Banks, as on 31.5.2019, no
departmentalaction has been taken against bank officers for not sending cases to
NCLT of small and medium entrepreneurswho want to repay their bank loans
after declaringtheirNon-performingAssets.



